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29:6:2006 1Present:The H6nb1e Shri K.V.Sachidanandan 
Vice-Chairman. 

The applicant claims that he was 
L 	1..tiOT 	•. Lngaged as Sang man by the respondents 

is 

'3 	s, 	&'u under 	P.W..i/BGJLumding. 	Thereafter, 	he 'th)  
was 	transferred. 	His 	services 	were 
terminated 	in 	the 	year 	1997 	He 

fpreferred4,  various 	representations 	and 
finally 	on 3.1.2006 	(Annexure-4) 	before 

fthe 	authority 	for 	granting 	temporary 

status and regularisa±ion which have not 

teen answered 	s' yet. 	Aggrieved by the, 
aid 	'inaction' 	oh 	the 	part 	of 	the 
epondnts 	ál1c'ant 	has 	filed 	this 

O.A. seeking the following reliefs: - 

8.1) 	--To, direct 	the' 'respondents 
to 	consider 	the 	case 	of 	the 

- 	, 	....... applicant - for' - grant 	f 	temporary 
status 	as 	per 	the 	Railway 	Board's 

- . 	. 	Circular. 

I 	8.2)To 	direct 	the 	respondents 	to 
consider 	the 	representations 	dated 

' 	05.7.2002 and 03.1.2006 filed by the 
applicant and to pass an appropriate 

- 	order within 	a 	time 	frame 	as 	Your 
. 	Lordships deem fit and proper. 

8.3) , 	Cost of the application 

8.4)Any other relief/reliefs as Your 
Lordships 	deem 	fit 	and 	proper 
considering 	the 	facts 	and 

. 	Cjreujflstances - -bt the -  case 
Contd.. 



oA.1 4fl/2006  

Contd. 
23 6 2006 
	

MsiJDas, learned counsel for the 

applicant, submits that she will be 

satisfied if a direction is given to the 

4th respondent to consider applicant's 

case and dispose of his representations 

within a time frame. r.J.L.Sarkar, 

learned Standing counsel for the 

Railways submits that he has no 

objection in adopting such exercise. 

Considering the submissions made as 
above and for the ends of justice this 
Tribunal directs the 4th respondent or 

any other competent authority, ' to 
- 	

- consider and dispose of the pending 
representations dated 5.7.2002 and 
3.1.2006 within a period of three months 

from the date of receipt of this order 

communicating the same to the applicant. 

Applicant will also forward the copy of 

the O.A. alongwith the documents to the 

concerned respondent forthwith. 

The O.A. is disposed of as above 

at the admission stage itself. In the 
circumstances there is no or1ier as to 
costs. I -- 	

I 	4 

S 	)r 	 ViceChajrman 
bb 
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GLwahati Bench 

BEFORE THE CENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHATI BENCH, GUWAHATI 

Title of the case 	 OA No....... 3. . . . of 2006 

BETWEEN 

SHPI PRADIP DEBNATH 
..............PLICANT. 

AND 

UNION OF INDIA & ORS 
...........RESPONDENTS 

I N D E X 
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1. Appiication 1-5 

2. Verification 6 

3. Annexure-I 7 

4. Annexure-2 8,9,10 

5. Annexure-3 11,12 

6. Annexure-4 13 1 14 

Filed by: Miss Usha Das 	 Regn. No.: 
Advocate 	 Date 



BEFORE THE CENTRASL ADMINISTRATiVE TRBUNAL 

GUWAHATI BENCH GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

OA No. 	/06 

Shri Pradip Debnath 

applicant 

-versus- 

Union of India & ors 

respondents 

List of Dates 

DATES 	 PARTICULARS 
1)19.4.1994 	 The Applicant engaged as Gangeman by the 

respondents under. P.W.I/BGlLumding 

2)13.02.1995 	 The applicant was transferred and posted 
underP.W.IILLBR in the Administrative 

interest. 
3)11.9.1997 	 The services of the applicant was terminated 

by verbal order 
05.7.2002 

	

	 Applicant proffered representation for grant 
of temporaiy,  status and subsequent 
regularization. 

03.1.2006 

	

	 Applicant proffered representation before 
the respondents 
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BEFORE THE CENTRAL ADM1MSTRATVE:TRIBUNAL 

GUWAHTI BENCH GUWAHATI 

OANO 	/2006 

BETWEEN 

Shri Pradip Debnath 

S/o Late Premananda. Debnath 

Resident of Luming 

Idstrict- Nagaon 

Assam 

applicant 

nyti 

Union of India 

Represented by the General Manager 

N. F. Railway, Maligaon 

Guwahati 

Divisional Railway Manager 

N. F. Railway, Lumdmg 

District- Nagaon 

Senior Divisional Engineer 

N. F. Railway, Lumding 

District- Nagaon 

Senior Divisional Personal Officer 

N. F. Railway, Lumding 

District-Nagaon 
Respondents 

1. PARTICULARS OF THE ORDERS AGAINST WHICH THIS 

APPLICATION IS MADE: 
This application is made not against any particular order but has been made 

against the action/inaction on the part of the respondents in not considering the case 

of the applicant for engagement in any Group-D post considering the past service 

under the respondents. 
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2 
JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present case is within the 

jurisdiction of this Hon'ble Tribunal. 

LIMiTATION 

The applicant further declares that the application is within the limitation 

prescribed under Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF TUE CASE 

4.1) That the applicant is a resident of Assam as such he is entitled to all rights, 
privileges and protections under the Constitution of India. 

4.2) That the applicant begs to state that he was working as Gang man under the P. 

WJIBG/Lumding from 19.4.1994 to 12.2.1995. On 13.02.1995 the respondent No. 

3 has issued an order No,, WE/OS/Misc/LMIPtJIII dated 13.2.1995 whereby the 

applicant was transfeffed and posted under P.W.JILLBR1In the Administrative 

interest. The apilicant was spared on 16.2.1995 enablin.g him to join from 

PWIJBG/LMG to PWI(LLBR. 

Copies of the other-dated 13.2.1995 and 

16.2.1995 are annexed herewith and marked as 

Annexure- I & 2 respectively. 

4.3) That the applicant begs to state that he was working under the respondents till 
10.9.1997 without any blemish. The respondents asked the applicant verbally not 
attend duty on 11.9.1997 without any reason. The applicant has been approaching 
the respondents to engage him in any group- D post considering his past experience 
of service. 

4.4) That the applicant begs to that after termination of his services he had been 
approaching the department regularly mtking a prayer for absorption in the 

Department in any Group- IT) post. The applicant made several representations 
before the respondents for consideration for his case for tempc!rary status and 
subsequent regularization. 



3 
4.4) That the applicant begs to state that in the year 2002 the respondents had taken 
a move for appointment of 584 post of Group —D staff. The applicant also 
approached the respondents by way of filing representation-dated 05.7.2002 to 

consider his case for appointment in any Group- D post. But the respondents did not 

consider his case without any reason. The applicant one agun filed a presentation 

on 03.1.2006 before the respotidents for consideration of his case for any Group- 0 
post. 

Copies of the representations dated 

05.7.2002 and 03.1.2005 are annexed 

herewith and marked as Annexure —3 and 4 
respectively. 

4.5) That the applicant submitted various representations for appointment as Porter 
under the respondents to consider his case for grant of temporaxy status and 

subsequent regularization as per Railway Board's Circular. As per Railway Board's 

- 

service in the Railway on casual basis. Since the applicant had already served the 

respondents more then 120 days he is entitled for grant of temporary status. 

The applicant could not annexed photocopy 

of the Railway Boards Circular at the time of 

filing the case hence craves leave of this 

Hon'ble Tribunal to produce photocopy of the 

Railway Board's Circular as and when Your 

lordships want to perused the same. 

4.6) That the applicant begs to state that he has filed two representation before the 
respondents to consider his case for grant of temporary status as per the Railway 
Board's Circular and has already done in case of other similarly situated persons but 
till date he has not received any responses from the respondents. 

4.7) That the applicant begs to state that he is left with no option then to file this 

application before this Hon'ble Tribunal seeking redresses of his grievances. The 

) c 



4 
Hon'ble Tribunal may be pleased to direct the respondents to consider his case for 

grant of temporary status considering his past service under the respondents. 

4.) That this application has been filed bonafide and to secure ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION. 
5.1) For that the action of the respondents in not considering the case of the 

applicant for grant of temporary status even after completion of more then 120 days 

of service as Porter under the respondents which is violative of their own circular 
and as such this Hon'ble Tribunal will exercise jurisdiction and grant adequate and 

just relief 

5.2) For that the applicant filed various representations but the respondents have not 

given any reply to those hence the Hon'ble Tribunal will exercise jurisdiction and 

grant relief to the app'icant. 

5.3 ) For that the respondents have granted temporary status to the similarly 

situated persons but it has not been done in case of the applicant hence the 

Hon'ble Tribunal will exercise jurisdiction and grant adequate relief. 

5.4 For that, in any view of the matter the impugned action of the respondents 

authorities is bad in law and is liable to be set aside. 

DETAILS OF REMADIES EXHAUSTED 
The applicant had filed representations but there has been no response. 

MATTERS NOT IREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT 
The applicant further declares that he has not filed any case before any 

court of law and no case has been pending before any court seeking same relief as 

sought for in this O.riginai ApplicationS 

RELIF SOUGHT FOR 
8.1) To direct the respondents to consider the case of the applicant for grant of 

temporary status as per the Railway Boards Circular. 
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8.2) To direct the 
03.1.2006 filed by the applicant and to pass an appropriate order within a timefrarne 

* 

as Your Lordships deem ft and proper. 

8.3) Cost of the application 

8.4) Any other relief/Tefiefg as Your Lordzhips deem fit and proper considering the 

facts and circumstances of the case. 

9. ITh4TERIM ORDER IF ANY PRAYED FOR : NILL 

10. 
11. PARTICULARS OF. LP.O. IN RESPECT OF THE APPLICATION FEE: 

I.P.O. No.: 

Date : N2006 

Issued by the G.P.O. 

Payable at Guwahati 

12. LIST OF ENCLOSERS: 

As stated in the INDEX 

9m & 
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VERIFICATION 

I, Shri Pradip Debnath, son of Late Premanadan Debnath aged about, 30 year, resident 

of Lumding, P.O. Lumding, Dist. Nagaon, Assam who is the applicant in the present 

application hence competent to sign the verification and so hereby solemnly affirm and 

state that the statement made in 

paragraph. iLt. 	my knowledge and 

belief, those made in paragraph )C.J 	 . )i. 
. . .... . ..................  are 

matter of records, are true to my information derived there from and the rest are my 

submission before this Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this. . 	 .th day ofJune, 2006 at Guwahati 

~~q; 00-b   
MPONE-N -V  
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Pt 1.32-9 
io-W'E/O 	II 

D 	13-2-95 

4 	---'.--.- 

N. 	RLY. 
To, 

P.W.I/LLBR. 

- 	 - 	- 	- /__ /br1I Mf' I • - 	 Sri PraCip UeOfl't' 	1jffll8R UI1CJr r.w.Lfou,LiIu 	0ri y 

trarisf'erred and posted under P. W.1/LLBR/in the Admini.strative interest.' 

This issue with the approval of G.r./Conff v1LG. 

Copy to : 
1.. P,)I./BG-LMC, He Ehould spare the Staf'f.immediatelY. 
2!,(N/I/BPC/ for inf'ormatio( and n/a. 
Zç'P.W.I/LLBR, or information, 
4.-D.R.M (P)/LMC, for information. 
5.:Staff Copy. 

- 

• 	 , uW • I 
A 	 f 

• 
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From': 	 T 

Eli 30S 
PUI/BG/LMG. 	 PWI/I.LBR 

Dated 16.245. 

Sub : Spare. 

L 	Rat : DRP1(W)/LMG'a Letter No. W/DS/f'1ieC/LM/ptwI!I. 

	

• 	
1 	 - Mated 13.2.95, 

	

• 	'1 

/ undu 	 ep:r:d ?r 	this end 

actusa u.e.f. 16.2,95 a C/man nder PWI/LLBR. 

: 
- 	

H 

PWI/B/LMG, 

1'• 
/4,j.• 	14 4  

* *pyto DRM(P)/LMC for information and necessary action. 
49  

• - 	:' Copy to ACN/RPC. for information and necea8arY action. 

•
opy to staff concerned. 

P141 /BG/L IC. 
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To 
The Divisional Railway Manager, 	 . • 

LMG Division, N.P.Ply, 	 . 	.. 
&2 N D 

ti 
fby 

gQA  An earnest. appeal for recohsideratiofliflthø**ttiZ 	* 
ce his reinstate in Rlye. servi4e. 

I, 	 0 S eSA 0 1 0 S 19  0  6 ,0 ,.....•..S*.....**. 
IX' 4  

Reápeoted Sir,  
- 	 . 

With profound iespect & hu 3VIbmission 
in ref ereuce to the subject ited abcve I the app.11ant 
appliant most respectfully like to pray b.for*your kth& 
$2f in the form of my an earnest appeal for favour of your 
kind perusal end deserves sympathti considerttthereofi 

• 	.,:. 	. 	.,, 	 H* 	•v.' Ilk 

That Sir, 1 was efLgaged 4ra Rlys service and t, 
worked sincerely in the aepecity of Gangeen under the P W 1/ 
BGMG/NJ.flly. uptO 

1 That Xir, thereetimg, I was ordered Zor transfer 
of my service from c.p.U.X./IX/Lwnding/blJ.R1.y. t 	W 1/ 
LLR/N.R.Rly, Vide D P M(P),'IaMG'$ Office Order. No, 
ipi Rcj/P4X d1 lp5* 4  in the edminia tretive 
in reet and I being a  loyal eaplcyee carried put the order. 

That Sir, ecaerdingly I was spared 1f  or LLP to 
work under the pWI/LLBP Vide Order No. /1/3058 Dt44fj 
(Copy of which is enclosed herewith) and  AVWI/BG/LMG also 
issued a letter to the SS/LMG for ieetiing a 2nd Class E TI 
peso infavour of me Ex.LMG to UBR Vide his Nc./2.Dtd. 
16/02/95 for my joing at LLDR (Copy is enclosed) • Meordingly 
the SS/ZaMG iaeued me a ED Pass.  ,':,.' 	•r 

That Sir, as soonassny JoiflingurderPW i, H 
LVJP I was posted at IThairabi. Sir, for my all rpund onveni.' 
enoes on 3fl1O2/9 I preferred an appeal to the ASN/DPG With 
nece a sary forwarding of the PW2/XLBR where in I ppaled f or 
my ptiflg at Manipur Bagen inetsal of BhairabL, but jy 
appal wee not c004ere.4.' 	 + 

That Sir. I was p*iA my fl 
BR No.detads )//l9j('Copy en l*'i d rriitI. - 

That Sir, again, I was ordered for re., 
transfer from W13R to LMG D!N Olfice Vide Office Order, 
accordingly I was spared by the authority for joining under 
DEN/LMG, but it is a matter of ret that. I was not ellow.. 
ed for resumption my duties ,sides I was advised to wait H 
for further order, Sir, on gcd faith I waited for a 
reasonable period but no order ce in the li4ht, reason was 
best known to them. 

That Sir, irmte5ietely I personally met with 
the authority and requeited for my resumption*  but no 
effect. Thereafter • again & again I approOched the authori.. 
ty for my joining, matter of woeful that all of my approi 
e&/ request have fallen tbrr.';h, caused me disheartened 
and sitting idle, experiencing endless mental frUstration j& 
financial hardship. 

.—i 	Ccntd...,.P/2. 

Afl I n-A- 
.4fo 



(p age/2) 

Thpt s5.r, my service itiicly8.  wDF,  the onlj soame of my 
inme and was mAint8 ining my emi:Lz memb. r9 smehcM. 

That Sir, since my sparing from LLBR I have become Jobless 
and sw imra ing in  the ocean ok poverty a1cngwtth my innocent 
family members whith may kindly be realised eei'iily please. 

That Sir, at length.. Eindin nr' oth r- elternativo & being 
pel1ed under the eoirejumstOndes I would therecre molt 

humblUle uest your juiicu$ end that kSMly took into u' 
this 	ptitifl with -lement eye end inconsideration 
of my sincere effort since 1995 to till tate kindly arrange 
to take neoeSarY iritietive in £avCt*r of my this * right 
prayer irom yrur end so that X may, Jttndl be reinstated in 
Rlys, service and thus kindly help an ex.poOX heipteel P3.y. 
empinyee and his femily members from hardship end for this 
act cij ycur kinrU55 I h11 remain ever_gYeefl in the tablet 
o my rnEdsc.r'i and c.blie thereby. 

Submitted with hQflOUr for early iaVctursble 
ieidere.tLOfl and cons id€ratiofl is eagerly ewitad. 

07  

/ , yow.s..iaithfuU1. 

Datedi J1$LT1 .1-&i / I 

/ (
1AT}*)i 

SoV' f Late premananda tebnath. 
C/O. Shri prcimc'de pebneth. 

- 	£ist.ripett7. !,uniflg. 
P.0.3 Ye 
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?n earnest appeal for reconsideration in the matter 
of his reinstate in Rlys. service. 

To 
he General Manager, 
4.P.Rly., Malig:eon, 
Guwahati..11 (ASSAM) . 

, 	• .1 .1 •• S IS •S• * S • • 

Respected Sir, 	 . 	. ............... 

	

.• .., With profound.repeCt &,humble .eubni ssLofl 	S  
in ref erence5.to.. the. .rnibject.cited above, I the:eppellaflt:/ 
applicant most :reipectfufly like to ;pry before :  yOUZ kind. 
sel in ..the.forzn of,.my an-eartiest 
kind perusal; and deservee .sympathtic ccni.ideratiCfl thereôf. 

That S,. .t was enqeged in Rlys. service and ir  
wor1ed sinarely in the capacity of Gangmafl under the P If I, 
XG/LMG/N P .R ly. upto /ff2/l99I.. - 	.. •.• 

	

That Sir, thereafter I was ordered : .f or transfer 	c 
of my service from C.P,W.I./BG/Lumdiflg/W.P.Y,j to p W 1/ 
LLBRR.Ply4, Jide D P M(P)/LMG'8 Office Order No, 

SC /LM/_I Iyz dtd .-lf/t 99 ' in the 8dm in is tra tire 
Ar  intereat and I being a loyal emplciyee carried out the ordt. 

That Sir, accordingly I was spared r ;LIj to .•-

work under the pWX/LLER Vide Order No. E/3/3058 
(Copy of which 'is enâlosed herewith) and APW xot  ,/LM 	j•  
iesued .8. letter to the S ?for issuing 8 .2nd.Class! D 
pass infevour of me x.LMG to LLBR Vde his ,E/2Dtd. 'k . . 
16/02/95 for my joing at LtDRCop7 i5cod)MCOrdifl7 
the SS/LMG issued me a ED Pass...  

- 	 S.. 

I .  

Tiat Sir, as soU as my joining•.t 
LLER I was posted at hairabi..Str. for my. 413 
encee 92L91 I preferred an. appeal• to/th( 
necessary forwarding of the pWI/LLBR wherei' Z 
my posting at Manipur sagan intea of Bharab: 
.appeel was not considered. 

That Sir I was paid my moflthly 
BR No..!.dated: 	 C. 	enclosed 

iderPW : 
?ound-.corW 

ipealed .f 
b'at my 

under 

re That Sir, again. I was ordered for 
transfer frca ILR to ZG DEN Of ice Vide ')ff iae Ordar, 
accordingly I was spared by the authority for joinin under 
DEN/LMG, but it is a matter of regret that, I was nóallow 
ed for resumpti'fl my duties , besides I was advised' o wait 
for further order, Sir, on gnnd faith I waited for a 
reasonable period but no order cErne in the light, reason was 
bèt known to them. 	 S  

That Sir, iri,nediately I personally met with 
the authority and requested for my resumption, but no 
effect. Thereafter , again & again I approached the authc'ri.. 
ty for my jrining, matter of woeful that all of my approach1. 
ed / request have fallen through, caused me 6ishear'tefled. 
and sitting idle, experiencing endless mental frustration & 
f ineneLEl hardship. 	

............. 

n\ Cotd9 .....P/2. 



)s 

.: 

:4 

V... 
That Sir, M7 

incnme and was 

Ac 

( age/2) 

service in Rlys. waS the only source of my 
a intaiflhng y family members somebcM. 

That Sir, since my sparing from LLBR I have becOIfl JobleSS 

and swimming in the ocean of poverty BlOItgwth my iiuiceflt 
femily members which may kindly be ealised easily please. 

it Sir, at length, finding nc. ctber 
Elt€Z'Tt 	& t,eiTQ 

 ra 
S 	

ompelle5d under the j,stancee .1 would therefO most 
humblY requeEt your j udiciOu$ end that kindly look into 

my 

this humble ptitiOfl with clement eye and jj0nsidetati0fl 

of ly siflce effOrt sinC l99 to till date kindly arrange 
to t1ce neoeS5Y initi5tVe in eavPtr of my this f right 

prayer from your ed So that i may kindly be reiStt in 
B lie, service arid thu kindly help an ex.pcOr he1pIS5 Rly. 
employee and his fain ily members from hrdSbiD end for this 
act cf your kindfle I 	remain 5er.gre5fl in the tablet 

my memY a, bli thereby. 
honour f or early favc4irthle 

Submitted w ith   
an e rati0fl i oegerlY awaited. d cnid  consideration 

Yours paithft1lYs 

eteds 
• 	 .• 	

S 	 j20O 	 S 

Bon otate Pr manande Debnath, 
C/C.....)ri pr(TflOé, Debneth, 
Mi8tiPaY, iing • 	 t 

p.0.1 T4M!"' iB24lA 
1)isti Nagaon 	S S K ) • 

'S 	

S. 	... . •s.•• 3$•t 
••• •• . .•• ..•• 

S .., 	 - 


